New Deini, this the Sth day of January, 2002

Shri Govindan 8. Tampi, Member(A)

Sure§hwEa1 5/0 Shri FArsa

R/Q_dils & PG. Maadhuvihar, H.No.RZ-C/358
Gali No.6, Palam,

New Delhi-45. v Appticant
{8y Advocate: Shri U.8rivastava)

Union of India through
. The General Manager

Northern Raiiway Bovods: frovse-
New Delhi.

iiway Manager{Delhi)
te Entry Road

3. The Permanent Way Inspector,
Narthern Railway, Panipat
Haryana. . . JRESpondents

O RDE R(Oral) ..

By Hon’ble Govindan S.Tampi, Member(A)

Srivastava, learned counsal for the

2. The relief sougnt for in this A is the issiue of
girection to respondents to consider the case of the

case, it is seen that the applicant had worked for a period

5y Five months as casual labourer as far back as 28.5.78 +to

that more than anything else what the applicant seeks by this

OA after 25 years, is to ge
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